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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A No.1 in and

Petition(s) for Special Leave to Appeal (Civil)...... /2007

( CC 3950/ 2007)

(From the judgenent and order dated 07/07/2006 in WP No.2897/2006

of The H GH COURT OF BOVBAY AT NAGPUR)

GHASI RAM MANG LAL GATTANI MEMORI AL TRUST Petitioner(s)
VERSUS
STATE OF MAHARASHTRA & ORS. Respondent ( s)

(For permission to file SLP, directions, c/delay in filing SLP,
exenption fromfiling O T. and pernission to file additional documents,

prayer for interimrelief and office report)

Dat e: 30/04/2007 This Matter was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAWAL
HON BLE MR JUSTI CE P. P. NACLEKAR
HON BLE MR JUSTI CE R V. RAVEENDRAN
For Petitioner(s) M. Satyajit A Desai, Adv.

M. Vi kram Sal uj a, Adv.

Ms. Anagha S. Desai, Adv.

For Respondent (s)



UPON hearing counsel the Court nmade the foll ow ng

mai nt ai ned.

[ T.1.

ORDER

Permi ssion to file special |eave petition is granted.

Exenpti on al | oned.

Permission to file additional docunments is granted.

| ssue noti ce.

Until further orders, status quo, as of today, shall be

Tag the petition with S.L.P. (C No.16883 of 2006.

Raj put ] [ On Prakash ]

A R-cumP.S. Court Master



